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Matter of Urgent
Public Importance
Mr. Speaker: I have not allowed

anybody to ask a question twice. That
reflection should not be cast. I have
not allowed anybody. Shri Nath Pai
is only saying that the latter part of
his question has not been answered
and is insisting for an answer to that.

Shri Ranga: I am not having him in
my mind. There are others also.

Mr. Speaker: Could he point out to
me the name of any hon. Member
who has been allowed a second ques-
tion?
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Now, Mr, Nath Pai insinuates or
infers or asserts, whatever it may
be

Shri Nath Pai: The word ‘insinua-
tion’ may be dropped out from that. I
am not capable of that.

Mr. Speaker: It has already dropped
from my lips. In view of the conditions
in the Centrally run territory of India,
whether Government now propose
ultimately to find out the wishes of
the people as to where they do want
to go if they like.

Shrimati Lakshmi Menon: That will
be done at the appropriate time, At
the moment, there is no discontent at
all in the Union territory of Dadra
and Nagar Haveli. All that we want
is that nobody should go and create
disturbances when the people do not
want disturbances.

Some Hon. Members rose—

Mr. Speaker: Order, order. I am not
allowing them. Papers to be laid on
the Table. Shri T. T. Krishnamachari.
(Interruptions).
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PAPERS LAID ON THE TABLE
EcoNOMIC SURVEY FOR THE YEAR
1963-64:

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy of Economic Survey for
the year 1963-64.

[Placed in Library. See No. LT-
2364/64].

RE. MOTION FOR ADJOURNMENT
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Shri U. M. Trivedi (Mandsaur): May
I make a submission with great res-
pect? Anyone of us, of course, does
not approve of this manner of ap-
proaching on the same point over and
over again. But may I further request
that the decorum of the House has
not been preserved only by the Oppo-
sition. It ought to have been addressed
to each one of them.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The whole House.

Mr. Speaker: When the Member of
the Opposition is doing that, that is
the only occasion to appeal to the
Opposition. If there is some interrup-
tion from the other side, certainly I
will appeal to that party. Now, as he
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(§aesia)
Shri Raghunath Singh (Varanasi): I
move that he should be named, and

suspended from the service of the
House for at least seven days.
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o
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(Shri Bagri left the House.)

12.18 hrs.

PAPERS LAID ON THE TABLE
—Contd.

ARTICLEs OF ASSOCIATION AND MEMO-
RANDUM OF ASSOCIATION OF BOKARO
STEEL LTD. -

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): I beg to lay on the Table a
copy each of the following papers:—

(i) Articles of Association of
Bokaro Steel Limited.

(ii) Memorandum of Association
of Bokaro Steel Limited.

[Placed
2365/64].

in Library. See No. LT-

REPORT OF INDIAN PrODUCTIVITY TEAM
ON PAPER INDUSTRY

ANNUAL REPORT OF NATIONAL Pro-
puctvity COUNCIL FOR 1962-63

The Minister of Industry (Shri
Kanungo): I beg to lay on the Table
a copy each of the following Re-
ports:—

(i) Report of Indian Producti-
vity Team on Paper Industry in
Japan, Mexico, Venezuela, USA,
UK, Canada, Finland and Sweden,
[Placed in Library. See No. LT-

2366/64].
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(ii) Annual Raeport of the
National Productivity Council for
the year 1962-63. [Placed in Li-
brary. See No. LT-2367/64].
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“PUBLIC ACCOUNTS COMMITTEE
EIGHTEENTH REPORT

Shri Tyagi (Dehra Dun): I beg to
present the Eighteenth Report of the
Public Accounts Committee on Delhi
Development Authority—Para 109 of
Audit Report (Civil), 1963 and Audit
Reports on the Accounts of Delhi
Development Authority for the years
1957-58 to 1961-62.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, I rise to an-
nounce that Government business in
this House for the week commencing
24th February, 1964, will consist of:

1) Further@iscussion on the
Railway Budget for 1964-65.

(2) Discussion and Voting on
Demands for Grants (Rail-
ways) for 1964-65;

(3) Supplementary Demands for
Grants, Railways, for 1963-64;

(4) Supplementary Demands for
Grants (General), for 1963-
64;

(5) Consideration of a motion for
reference of the Gold Control
Bill, 1963, to a Joint Com-
mittee of both Houses;

(6) Consideration and passing of
the Delhi Delegation of
Powers Bill, 1963; and

(7) Consideration and passing of
the Dakshina Bharat Hindi
Prachar Sabha Bill, 1963, as
passed by Rajya Sabha.

As hon. Members are already aware,
the General Budget for 1964-65 will
be presented on Satyrday, the 20th
February, 1964 at 5 p.m.



